
1

MAHARASHTRA""ACT No.. XXXIII QF 20061.
(Firstpublished. after having received the assent .oj the

President. in. the "MaJltarashtraGovemmentGazette".on the
.' llthAugust 2006.)

An Act ta pravide far a camprehensive, law:tq abalish the practice .of
dedicatian ()fwamen as Devdasis ta Hindu deities. idals, .objects
.ofwarship. ~empl~sar r~ligiausinstittittan$. and ta pratect the
wamen sa' dedicated against explaitatian. and far matters
connected therewith .or incidental thereta. . . .

WHEREAS it is expedient. ta abalish the practice .ofdedicating
wamen ta the Hindu deities. idals. .objects .ofw.qrship. temples .or
religiausinstitutians as Devdasis which is in existenc~Jn some
parts .ofthe State; , ,

i\ND WHEREAS suchpracti,ce .ofDevdasis is deragatary ta the
dignity .ofwamen leading ta their explaitatian ;

AND WHEREAS with a view ta suggest effective measures ta
abalish such practice and ta rehabilitate the Devdasis in the
saciety ta enable them't.o lead respectable life. the Gavemment .of
Maharashtra had appainted a study graup ; .

AND WHEREAS after considering the recammendatians made
by the study graup. it is considered exp~dient t<:>enact a campre-
hensive law praviding far effectively abalishing "Devdasi" system,
sa as ta enable them ta live with dignity; and ta make stringent
deterrent pravisians far punishing the persans whaare responsible

-far .orinvolved in. this practice .ofDevdasis and matters cannected
therewith .or incidental thereta; it is' hereby enacted in the Fifty~
sixth Year .ofthe Republic afIndia as fallaws :--

1. (1) This Act may be called the Maharashtra Devdasi
System.(Abalitian) Act. 2005.

(2) It extends ta the whale .ofthe State .ofMaharashtra.

(3) It shall came inta farce an such date as the State
Gavemment may. byrlOtificatian in the Official GaZette. appaint..

2. 'In this Act. unless the. cantext requires atherwise.-

(0) "'CoJ::ltralBaard ..means the Devda~i Practice Contral and
Eradicatian Baard establi~hed under sectian 5 ;. . .

(b) "dedicatian " means the prefarmance .of any act .or
ceremany by whatever name called. by which a woman is
dedicated. valuntarily .or .otherwise, ta the service of a Hindu deity.
idal. abject .ofwarship. temple .or religiaus institutian asDevdasi
.or J.ogtin .or by any ather name"; , " .'

(c) 'Devdasi" means a waman dedicated taa Hindu deity. idal.
abject .of warship. temple .or religiaus institutian. n:al'I}ed as
Devdasi. J.ogtin .or by any ather name; ,
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(dJ':Ue,;dasiPrevention Officer"rriecim; ari 'officer aPI56inted
und~t' se~tion 10.; ,- ' ,

;'(~r', "Distriot, Committee"" means' 'a Ois:trictDevdasi Practice
ControfComrriittee, or Comnnttees constituted under section 8;

" - ' ' ' -."

- 00 ;AGoverriment" means' the Govemmeritof Maharashtia;
-' ,- , - -, - : -:" --

i(9L"pre,scribed"Uleans prescribed by rules made :under this
Act;,-

. (h) -,: temple" means a: plate by whatever name called
dedic~teq; tQ-°t;'used as a place ,of religious worship; and -

(l) "woman" means a female human being of any age.

'Dedication. 3: J 11 Notwitti~ta~dirig any custom. usage or \aw t~the
as Devdasicontniry whether before or after the commencement of this Act.
unlawful. dedication,'of a woman a~ Devdasi is prohibited and is heryby

declared unlaWful and to be of no effect. ' -

(2J Taking part in or-abetting the' performance of' any suf:h
act or cererrioI).y of dea.icatio~ or any attempt, or preparation for
dedication of a woman as Devdasi or propagation qf the practice of
Devdasi_is also bereby I?rohibi~ed and ,declared unlaWfuL

Marriageof 4. OJ Notwithshinding any cus1:qrn.]..1sage,rule or any law to
DevdasL the cont~ary,no mfirriage coh1:racted by a woman being a:Devdasi -

shall be invalid and no ,issue of s\.1chmarri~ge shall be illegitimate
by reason only o(sp.ch womar?-being a Devdasi.

(2) Co-habitation by any man With a Devdasi as husband and
wife for'a reasonably long period under the sam<; roof shall. prima
facie, raise the presumption of legal' and valid marriage- subsisting
between t,he twQQf them and any offspring of such co-habitants
shall be legitimately entitled to have the hereditary right in the
property of su~~ ~o\.1ple, as per the personal law by which such
persons are being governed.

Comol 5. (1) Th~>StatieGqvernm~nt shall. by notification in the Oificial
Board, Gazette, establish for the State with effect froII1 tl).e date specified

therein. a Board to be called the Devdast -Pl-adice Control and'
Eradication Board (hereinafter referred to as" the Control ~oard").

(2J " The Control Board shall consIst o¥the fQllowing members.
namely:- .

't' , -
(a) a pf7rson. who is or has been a Judge not

below th~~rank of a Selection -Grade Distrcit
I -

Judge, to be appointed by the Government
in consultation with the High Court of Judica-
ture. at ~3~mbay... -

(bJ two other persons to assist the Chairman.
who shall be the persons of ability. integrity

. and standing having adequate knowledge and

Chairman;
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Members;

Ex officio
Member-
Secretary .

(3) The term of office of the members of the Control Board
shall be of five years.

(4) No act or proceeding of the Control Board shall be invalid by
reason only of a vacancy therein. c:' any defect in nomination of
any members. if such act or proceeding is otherwise in accordance
with the provisons of this Act.

(5) Appointments made, fr:m"1time. to time as members under
clause (b) of sub-section (2) shall be published in the Official
Gazette.

(6) The Control board shall meet at such time, and place and
shall observe such procedure in regard to the transaction of its
business as the Ch~ iml.an may think fit.

(7) The non-official members nominated by the State
Government under clause (b) of sub-section (2) shall receive such
fees and allowances as may be prescribed.

6. (1) The Control Board shall endeavour for achieving the
objectives of this Act, and for effective imp1emi:;ntation of the
provisions of this Act , supervision of the working of the District
Devdasi Practice Control Committees and the Devdasi Prevention
Offices, and shall also study the various problems of Davdasis in the
entire State and suggest to the Govermnent various remedial or
preventive measures which, in its opinion, need to be taken to
effectively control and eradicate the practice of Devdasis in the
State.

(2) The Control Board shall. for the purposes of this Act have all .

5 of the powers of a Civil Court while trying a civil suit under the Code
1908. of Civil Procedure, 1908. in respect of the following matters, namely:

(a) summoning and enforcing the attendance of any person
and examining him on oath;

(b) requiring the discovery and production of any document;
(c) receiving evidence on affidavits;

(d) requisitioning any public record or copy thereoffrorri. any
Court or office; .

(e) issuing Commissions for the examination of witnesses
or documents; and

(f) such other matters as may be prescribed.
(3) The other powers, functions and duties of the Control Board

shall be such as may be prescribed.

experience of dealing with the problems relating
to exploitation of women, to be nominated by
the Government, of whom at least one shall be
a woman. nominated in consultation with the
State Women's Com~ission ....

(c) the Commissioner of Women and Child
Development of Government ...
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and duties
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(4) The Control Board shall carry out any directions, which may
be,'i8su~d by the State Government, from time to time, for effective.
and smooth implementation of the provisions of this Act.

Disqualifi- 7.,(1) A .non-official member nominated under clause (b) of
cation and sub~se~,tion (2) ofsection 5 shall be disqualified for lJeing nQminatedremoval of ~ b '

t ' d b ' f h bnominated or lor elng con Inue as, a mem er, 1 suc' mem.. er,~

members. (a) is convicted by a Criminal Court for an offence involving
. moral turpitude: or .

(b) . islof unsound mind and stands so declared by a competent
.- court: or

~ ..

(c) is an undischarged insolvent; or

(d) refuses to act .or becomes incapable of acHng as th~
member; or .

(e) is otherwise in the opinion of the Government. unsuitable
to continue as a member.

(2) The State Government may, remove a member who is found
to be or has become,. disqualified' under sub-section (1), as the
member of the Control Board:

Provided that, no person shall be removed Under clauses (d) ,

and (e) of sub-section (1), unless that person has been given a
reasonable ~pportunity of being heard, "

8. (1) The State Government may, by notification in the
Official Gazette, cohsititute a DistriCt Devdasi Practice Control
Committee (hereinafter referred to as. "the District Committee")
for such District or Districts, as deemed fit, for the purposes of
this Act :

Provided that, the District Committee constituted for a district
may have under its jurisdiction .andwork as the District Committee
for more than one districts, .

(2) A District Comm~ttee shall consist of the follmvingmembers,
namely :--

(a) the Chief Judicial Magi~trate of
the District or any of the DistIicts, for which a
common District Committee is constituted ..'

(b) three persons to assist the Chairman,
who shall be the persons of ability, integrity
and standing and have adequate knbwledge and
experience of dealing with the problems relating
to exploitation of wom~n, to be nominated by
the State Government, of whom at least one
shall be a women, nominated in consultation
with the State Women's, Commission..,

(c) the District Women and Child Develop-
ment Officer".
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: '1) The term of office of the members of every District
Committee shall be of five years from its constitution.

(4) No act or proceeding of the District Committee shall be
invalid by reason only of a vacancy therein. or any defect in the
nomination of any member, if such act or proceeding is otherwise
in accordlli1ce "vith the provisions of this Act.

(5) Appointments made, from time to time, as members under
clause (b) of sub-section (2) shall be published in the Official
Gazette,

(6) The District Committee shall meet at such time and place.
as' the Chairman of such Committee may think fit and shall
observe such procedure in regard to the transaction of its business
as may be prescribed.

(7) The members nominated under clause (b) of sub-section
(2) shall receive such fees and allowances as may be prescribed.

, (8) The provisions of section 7 regarding the disqualifi-
cation and removal of the non-official members nominated by
the State Government shall, mutOJS mutandis, apply to the
members of a District Committee, nm-':Iinated under clause (b) of

,sub-section (2).

9. The powers, functions and duties 01 L~leDistrict Committee
shall be as follows. namely :--

(1) For the purposes of this Act, the Committee shall have,-

(a) all the powers of a Civil Court under the Code of Civil
Proced~re. 1908 in respect of the following matters, namely:-

(i) summoning and enforcing the attendance of any
person and examining him on oath; ,

(iQ requiring tr,e discovery and production of any document;

(iii) receiving evidence on affidavits;

(iv) rcquisitiodngany public record or copy thereof .from
any Court or office;

(v) issuing Commissions for the examination of witnesses
or documents ; and

2 of
1974.

(vij such other matters as may be prescribed.

(b) the power to carry out or empower search of any premises
where a woman is or is believed to have been cohfined. for
being dedicated as or on having been dedicated as a Devdasi or
where the commission or preparation for the commission:, of an
offence under this Act is or is believed to be g(;l::1g on, al1d the
provisions of the Code of Criminal Procedure. 1'2'73, relating to
searches and seizures shall apply, as far as may be, to the
searches and seizures under this sub-section.
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